http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 1 of 1

CASE NO. :
Appeal (civil) 1663 of 2008

PETI TI ONER
EXECUTI VE ENG NEER, PUBLI C HEALTH DI V

RESPONDENT:
KUMESH

DATE OF JUDGVENT: 25/02/2008

BENCH
TARUN CHATTERJEE & HARJI TSI NGH BED

JUDGVENT:
JUDGVENT

O R D E R

ClVIL APPEAL NO 1663 OF 2008
(Arising out of SLP(C)No.5463 of 2007) (CC No.12608)

Del ay condoned:

Leave granted.

This appeal is directed against the judgnent and final order dt.24.04.2007 passed by
t he
H gh Court of Punjab and Haryana at Chandi agrh in C WP.No.16957 of 2006 by which the Hi gh
Court has affirned the award passed by the Labour Court w th 50% back wages to be paid to th
e
respondent.

Consi dering the facts and circunstances of the case, we are of the view that the ord
er
regardi ng paynent of 50% back wages be nodified by 25% of back wages to be paid to the
respondent. W order accordingly. Wth this modification, the order of the H gh Court is
affirmed. The appeal is disposed of accordingly. There shall be no order as to costs.




